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JUDG ILNT 

The petitioner was appointed as a Senior 

Clerk on adhoc basis on 14.4.1986 in the office of the 

Divisional J'èchanical Engineer. A recruitment test was 

held for regular appointment to the post of Senior clerk 

under the direct recruit quota. The petitioner had  flIed 

an application for appointment. The petitioner stood a 

test. He turned out successful and having turned out 

successful, the petitioner got an appointment on regular 

basis and it was ordered that the seniority would count 

from the date  on which a particular incunent takes 

charge and since the petitioner has taken charge on 

23.9.1987, he was treated as a regular appointee from 

such date. In the meanwhile, some incunents got promotion 

to the cadre of Head Clerk for which the petitioner has 

a grievance stating that juniors have marched over his 

head. Hence this application has been filed with the 

aforesaid prayer with a prayer to direct the opposite 

parties to publish the seniority list in the post of 

Senior Clerk and further to give promotion to the petitioner 

with effect from the date on which his juniors have been 

promoted:entitling him to all financial emoluments. 

2. 	In their counter the opposite parties maintain that 

none of the juniors have  been allowed to march over the 

head of the petitioner by giving them promotion to the 

post of Head Clerks. Those persons, who have been promoted 

to the post of Head Clerk are mmah senior to the petitioner, 

and therefore, the contention of the petitioner that he 

has been superceeded is ill founded and deserves no merit. 

We have heard Mr.S.K.Dash,learned counsel for the 
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petitioner and Mr,D.N,Mjshra,1rfled Standing Counsel. 

4. 	We do not like to express any opinion at present 

regarding the legality of the contention advanced by 

Mr.ash that though the petitioner has come under the 

direct recruit, but his services as on adhoc appointee 

to the oost of Sr.Clerk should be cmputed with effect 

from 14.4.1986, because of the order we proposes to pass. 

Mr .D.N .Mishra, learned Standing Counsel invited our attention 

to nnexure-R/4 which is the provisional seniority list of 

the incumbents in the grade of Junior Clerk. 1 dmittedly 

seniority list in respect of the officers in the grade of 

Senior Clerk has not been drawn up/finalised for considering 

suitable candidates for promotion to the post of Head Clerks. 

We would therefore direct the opposite parties to draw up 

the seniority list of the different incumbents in the grade 

of Senior Clerk including that of the petitioner and those 

who have  been promoted to the post of Head Clerks within 

90 days from the date of receipt of a copy of this judgment. 

Therefter, the opposite parties may consider the legalitip 

or otherwise of the promotion given to the alleged juniors 

of the petitioner who are said to be senior to the petitioner 

e opposite parties. Thus the application is accordingly 

sed of. No cst. 
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